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THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH,

JAIRUR,

0.A.NO. 658/89 Data of ordar: 24.11.93

‘e

Bhikam Chand : Applicant.

..

Mr. B.L.Avasthi Counsel for abpplicant.

YERSUS

.

Unien ef India & Ors. Rgspcndants.

Counsel fer respondents.

.s

Mr. U.DuSharma

CORAM:
HON'BLE MR. JUSTICE B.L.MEHTA,VICE CHAIRMAN

HON'BLE MR. P.P.SHRIVASTAVA,ADM.PEMBER

BER HON'BLE MR, JUSTICE D.L.MEHTA,VICE CHAIRMAN

Heard, the learned counsel for the partiss.
Tﬁe applicant was appeinted vide Annaxuras. A/2 dated
13.70.1986.

The canditian was that it is an ad hac
arrangement and the applicent will confiinue till
‘the regular appointment ara made by the ﬁeé@aﬁdéﬁts.
Directions were issuasd on 1.5.89 te terminate the
services of the applicant witheut giving him any
notice on the ground that the regular empleyees
is now availablé.

| The applicant filed tha 0.A. andvtha
stay order vas granted by this Tribunal on 16.8.89
and the applicant is coentinuing in emplesyment up
ta this data.’

During the intsrvening peried the
Government has issued a circular te consider thes
cases of regularisation of tha persans whe héva
worked for about more than 3 years. It is for the
respendentslto consider the case of the agplicant

for pegularisatien according toc the circular and we

direct them te consider the Case accerdine to th
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circular on merits.

As Par as the order Annaxure.A/1 is
concerned no notice was served toc the applicant
and applicant has continued in empleyment for a

period of 6 years. Annexure.A/1 is set- asida..

_If the respondents find that the applicant is net

fit Fot':egularisatiOﬁ, then the respendents
will be at liberty to terminats the services

ef the applicant according tc lau.

0.A. stands disposed aof accordingly.

LLYMEHTA)
Rdm.Membep ' * ViceChairman
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